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Si. Telecom Factory Assets Man Level of

No. (In Power utilisa-
Crores tion of
of Rs.) Man-

power
3. Gopalpur, 6.10 116 100%
Calcutta

4. Kharagpur 14.29 331 100%

5.  Wright Town, 6.03 1361 100%
Jabalpur

6. Richhai, 23.25 625 100%
Jabalpur

7. Bhilai 1.91 229  100%

ToraL 73.11 5747
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Gricvances of Small Investors against Un-
scrup | (:()lllr
1392. SHRIMATI CHANDRA KALA
PANDEY:
SHRI DIPANKAR
MUKHERIEE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plcased
10 state:

(a) whether Government’s  attention
has been drawn to gricvance column on
the Statesman, Calcutta dated 4th May,
1998 titled “Invest in fixed deposits and
forget the rcturn”; and

{(b) if so, the action taken by govern-
ment to redress expeditiously the gricvan-
ccs of small in vestors by unscrupulous
companies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS AND THE
MINISTER OF SURFACE TRANS-
PORT (SHRI M. THAMBI DURAI):
(a) Yes, Sir.

(b) The Department of Company
Affairs is concerned with regulation of
the acceptance of deposit by non-banking
non-financial companics. Complainants
regarding these companics are advised to
make an application (in duplicate) Under
Section 58A(9) of the Companies Act,
1956 to the concerned bench of the Com-
pany Law Board, whcre the Registercd
Officc of the company is situated, in
prescribed form published vide Notifica-

tion No. GSR 291(E) dated 31.5.1991.

As regards redressal of the grievances
of the investors, the Department of Com-
pany Affairs has set up an Investors
Protection Cell for this purpose. During
the year 1.4.1997—31.3.98 there were
13363 investors complaints reccived by
the Department and 6592 of these were
redressed.

In case of non-banking financial com-
panies the regulatory body is Reserve
Bank of India. Section No. 45QA in-
serted in Reserve Bank of India Act,
1934 vide an Amendment Act, 1997 has
brought non-payment of deposit by these
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cofnpanics also under the jurisdiction of
the Company Law Board.

Non-compliance of the Company Law
Board Ordcrs is punishable with impri-
sonment which may extend upto three
ycars and a fine of not lcss than Rs. 50+
for cvery day during which non-com-
pliance continues.

Shifting of Hecadguarter of M/s Shaw
Wallace & Co. Ltd.

1393. SHRI NILOTPAL BASU:
SHRI DIPANKAR
MUKHERJEE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS bc pleascd
o state :

(a) whether hcadquarter of M/s Shaw
Wallace and Co. Ltd. has bcen shifted
from Calcutta without Board’s approval,

(b) whether CLB nomince in the com-
any’s Board had informed Government in
February, 1998 terming it as an important
decision affecting the company; and

(c) if so, the acetion taken by Govern-
ment in this regard in view of its petition
filed beforc the Principal Bench of CLB
under Scction 408 of the Companies Act,
19567

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS AND THE
MINISTER OF SURFACE TRANS-
PORT (SHRI M.THAMBI DURAI): (a)
No, Sir. The Registered Office of the
Company continues to function from
Calcutta,

(b) and (¢) Onc of the CLB nominces
on the Company’s Board had informed
the Dcepartment that an important deci-
sion such as shifting of Hcad Office to
Mumbai was taken without approval of
the Bourd of Dircctors. This obscrvation
was brought by thc Dcpartment 10 the
notice of Company Law Board which is
alrcady adjudicating a petition filed under
Scction 408 of the Companics Act, 1956
in the matter of M/s Shaw Wallace and
Co. Limited. The Company Law Board is
a Quasi-Judicial Authority and the matter
is sub-judice.

[9 JUNE 1998]
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Inspec n of Companics sceking clearance
to buy Shares

1394. DR. D. VENKATESHWAR
RAQ: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased 1o state:

(a) whether transactions in crores have
been held up because fresh inspections of
cach of the companies seeking clcarance
to buy shares are being insisted upon;

(b) if so, the rcasons therefor; and

(c) the steps proposed to remove
bottlenecks and clear about 75 pending
filcs seeking pcrmission since January,
1998?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS AND THE
MINISTER OF SURFACE
TRANSPORT (SHRI M. THAMBI
DURAI): (a) No, Sir. The Central
Government had issued instructions to its
ficld offices on 1.5.1998 for conducting
linited inspections under Section 209A of
the Companies Act, 1956 in respeet of
applications madc by companics sccking
approval of the Central Government for
making invcstment or giving loan to other
companics.  These  instructions  werce
however withdrawn on 15.5.1998.

(b) The  limited inspections  werce
ordered 10 ascertain the financial position
of the company and to verify the
authenticity of data furnished by them.

(¢) The pending  files are being
considered for clearance on the merits of
cach case.

Cases Relerred to Banking Ombudsmen

1395. SHRI RAMDAS AGARWAL:
Will the  Minister or  FINANCE  be
pleased 1o state:

(a) whether there have been fair and
amicable scttlements of a very large
number of cascs referred to the Banking
Ombudsmen during 1997-98;



